
IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

(Special Original Jurisdiction)

NTOI.JDAY, THE THIRTEENTH DAY OF JULY
TV/O THOUSAND AI{D TWENTY SIX

PITESENT

TllE HoNOURABLE THE cHIEF JUsrcE sRr APAREST{ KUtirAR srNGH

ri{iE r-roNouRABLE sRf}utncE G.M. t,,tcrnluondru
lr

WRIT PETITION NO: 46909 OF 2016

BehJveen:

[ 34881

...PETITIONER

,a,im:era Redya, s/o Patnam, 30 years, Seed Organizor, RIo Bavajiguda,
l/ a ri ped a [!,4anda l, Waran gal, Wa ranga I District

AND
1

2

J
4

b.

The commissioner and Director of Agricurture, state of rerangana, Near Lar
Bahadur Stadium, Hyderabad
The commissioner and Director of Agricutture, state of Andhra pradesh Near
Lal Bahadur Stadium, Hyderabad
Joint Director of Agriculture., Khammam, State of Telangana
Staie of Telangana, represented by its principal becretary, Food and
Agriculture, Secretariat Buildings, Hyderabad
State of Andhra Pradesh, represented by its principa! Secretary, Food and
Agriculture, Secretariat Buildings, Hyderabad
Maharashtra Hybrid Seed Company Ltd, Jalana, Dawalawadi post, Badnapur
Taluq, P.B. No.76, Dawalwadi District, Maharashtra, represented by its
Managing Director
The General Manager [elangana State l/c], Maharashtra Hybrid Seed
Company Ltd, Kalaikal, Medchal, RR District
The Manager, Zonal lncharge, Karimnagar, Maharashtra Hybrid Seed
Company Ltd, Karimnagar District

7

8

...RESPONDENTS

Petition under Article 226 of lhe constitution of lndia praying that in the
circumstances stated in the affidavit filed therewith, the High court may be pleased

toto issue a writ, order or direction in the nature of Mandamus under Article 226 of
the constitution of lndia, declaring the action of the respondents Nop.1-5 in not
taking further action for payment of compensation amount to the farmers by the 6th,



7th and 8tf' respondents, in pursuance of the direr;tions, proposals and

recommendations in Proceedings Roc. No. D3/1811/2010 Dated 22.09.20i2 made
by the 3'd rr:sponcent, and similarty not taking further necessirry steps to release the
payment of ,lrim pe nsatio r"r amoLrnt to the farmers by the 6th, 7:h and gth respondents

as arbitrarl, illegal anc unco n stitutronal vio!aUng Article 14, i g 1 g and 21 of the

constitutir:n of !ncia, anc issue consequenlrel d:rections. directing the Respondents

I'i,i,1-5 t: foi-thvvith tnitiate appropriate action ag;rinst tre 6th, 7th arrd gth

responcents fcr not payrng the compr:nsation arncunt tc the larmers and furlher

'-lirec':l th: r.s3cr-.cen:s No.'1 -5 to tarre aoJrrllrilre i'J-ther s:eps for paying the
cc mp,or sati,l.^: antount to the farmers by tne O,' 7,,, and g:. respondents ln

pursuance of the recommendations / proposals in proceedings Roc. No.

D31181112010 Dated22.09.2012made by the 3,. respondent

/.Fr. NO: 'l ()F i:016(WPMP. NO: 57'774,OF 2016)

Pe:ition under section 151 cpc pra,ving tr?t in tne ci-cumstances stated in

the affidavit filed in support of the petition, the High court may be pleased to direct
the Respondents No.'1-5 to take appropriate steps for payment of compensation
amount to the farmers by the l'/aharashtra Hybrid seed company Ltd, in pursuance

of the reccmmendations / proposals in proceedings Roc. No. D3/1g1112010 Dated
22 09 2012 made by ihe 3ra respondent. pendino drsposar of the writ petition

Counsel for the Petitioner: SRl. ABDUL AZ,Ai,i KHAN

Counsel for the Respondent Nos. 1toS: Gp FOR AGRICULTURE (TG)

Counsel for the Respondent Nos. 6to8: SRl. THOOM SRINIVAS

The Court made the following: ORDER



IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

THE HON'BLE THE CHIEF JUSTICE SRI APARXSH KUMAR SINGH

\

AND
THE HON'BLE SRI JUSTICE G.M.MOHIUDDIN

WRIT PETITION No.46909 of2016

DATED: 13.07.2026

Between:

Ajmeera Redya
. . . Petitioner

AND

The Commissisoner and Director of Agriculture,
State ofTelangana, Hyderabad and 7 others.

. . . Respondents

ORDER:

Heard Mr. Abdul Azam Khan, Iearned counsel for the petitioner and

Mr. Thoom Srinivas, leamed counsel for respondent Nos.6 to 8'

The impunged proceedings relate to the erstwhile Government of

Andhra Pradesh.

Leamed counsel for the petitioner seeks to withdraw the writ petition

as the petitioner has got assurance frorn the respondent department that his

claim would be considered.

Learned counsel for respondent Nos.6 to 8 does not have any

instructions.
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Accordingly. the n'rit petition is dismissed as u,ithdrawn with liberty to

the petitioner to agitate his cause belore the competent authority, if his

grievanoe is no1 redresscd. There shall be no order as to costs

Miscellaneous applications pendine. ifanv, shall stand closed

SD/. M.NAGAMANI
,AS ANT REGISTRAR

/i'rRUE COPY/i

To,

BM
G.IP

,,/ sEcloN oFFtcER

lihe State of
1 rJne C:C to Sli.l AiIDUL ,\7L{iil i(HAl'l Aclvicate tOPUCI
2 Two CCs to GP [:Ofl ,\(illlCl-lL.TI.J[tE (TG) High Court for

Te an1;ana, at llylc'ilt)'.--l 'OLl"l

-q. One CC tr: SRI ' HCOI',' Iil:ll\!'Ali. Advo,:.rie [(]PUCI
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FNIGH COURT

DATED: 131fr'r1202fr

ORDER
WP.No.46909 of 2016
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DISMISSING THE WRIT PETITION AS WITHDRAWN
WITHOUT COSTS
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